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Centrel Administrative Tribunal
Principal Bench
New Delhi

0.A, No.27323/92

This the 2nd day of December,1997.

HON'BE OR.JOSE P,VERGHSE,VICE CHAIRMAN(3).
HON'BEE MR. N, SAHU, MEMBER(A).

shri Rajbir Singh,

s/o Sh, Bhaguwan Sahai,

R/o C-151, Gali No.12,

North Gonda, )
Delhi-110053. eesss Ppplicant
(By 8dvocate Shri G.D.Gupta)

Versus

1. Union of India,
through the Secretary,
to the Govt, of India,
Ministry of Home Affairs,
New Delhi,

2., Delhi Administration,
through its Chief Secretary,
5, Sham Nath Marg,
Delhi,

3., The Commissioner of Polics,
PoRice Head Quarters,
r.5,0, Building,
1.,F.Estate,

New Delhi,

4., The Additional Commissioner
of Police (R)
Police Headquarters,
*.S5,0, Building,
1,P., Estate,
New Delhi,

S. The Deputy Commis ioner
of Police,
South-yest District,

Neuw Delhi, eeoe Respondents
(By Advocate Sh. Amresh Mathur)

ORER(Oral)

By Hon'ble Dr,Jose P,Verghese,VC(J).

The petitioner in this case is seeking a

direction from this Court to stay the departmental
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Proceedings initiatgg against the applicant op thc
ground that subject matter of the 8 aid Proceedingg

and the criming} Prosecution yhich is Pending against
him, are almost identical and if the disciplinary
Proceedings are Permitted to continueg, his defence jin

the criming] trial will pe highly Prejudiced gng his

Proceedings,

2, It vas Pointed out to us that 4 other Policemen

involved in the same incident had approached thig

Submitted that Charge in the Case is separable from
the charge in the Criming] trial and continuance of
the disciplinary Proceedings May not prejudice or

@ Xpose the defence of the applicant,

in the Previous gpe Name ly DA-1427/94 €an be safe)y
granted to the applicant ip this gp as well,

5. In the circumstances this O.A, is alloyed

to the @xtent that the disciplinary procaedings
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orders to intiate disciplinary action ag t

the applicent in accordance with the rules are
passed by the respondents after conclusion of

the criminal cass, with this, the 0,4, is

disposed of, No order as to costs,

(N. SAHU) (DR,JOSE P, VERGHE SE )
m(A) ve(3)
RB.





